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are well aware that Iran will not be
in a position to utilise thig iron ore.
I would like to know from the Hon.
Minister what alternative steps he is
gonig to take so that this huge project
comes into the picture properly to earn
the foreign exchange required for
our country,

SHRI MOHAN DHARIA: I would
appeal to the House not to take a
pessimistic view. 1 feel that what-
ever projects have been taken
together with the Government of Iran
do not face any danger whatsoever.
On the contrary, I have no doubt that,
with the new relationship that is
being  established, mutual trade
between the two countries will go up
and there are no possibilities whatso-
ever that we shall have to think of
alternatives.

SHR] TEJ PRATAP SINGH: After
the emergence of new Iran, our re-
lationship having become excellent
with the new government of Iran will
the Government think over the matter
of sending a team to look into how
best we can improve our trade with
Iran?

SHRI MOHAN DHARIA: It is a
suggestion for action, and a good
suggestion.
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Export cash subsidy to Jute Industry

%64, SHRI JYOTIRMOY BOSU; will
the Minister of COMMERCE, CIVIL
SUPPLIES AND COOPERATION be
pleased to lay a statement showing: |

(a) total export cash gubsidy paid
to the Jute Industry, year-wise, from
1968-69 to 1978-79;

(b) what other financial assistances
wag given to this industry, year-wise,
from 1968-69 to 1978-79; and

(c) details of the industry’s export
performances in terms of quantity and
value, year-wise, from 1968-69 to
1978-79?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE, CIVIL
SUPPLIES AND COOPERATION
(SHRI ARIF BAG): (a) to (¢). A
statement is laid on the table of the
House.

Statement

(a) Cash Compensatory  Support
on the export of a number of Jute
Products was introduced by Govern-
ment from 1st October, 1975 Amount
of Gash Assistance paid to Jute In-
dustry since inception of cash com-
pensatory scheme js indicated below:

Year

(April-March)

Amouang

" (Rs./lakhs)

1975-76
1976-77
1977-78
1978-79 (Up to 31-1-79) & .

PN . . 199°57
702° 40

170364
1602° 70

(b) Among other assistance yiven
to ‘the industry are:

(1) Long term loans by Industrlial
Finance Corporation of  India for
modernisation at consessional interest
rate.

(ii) Soft loan by financial instifu-
tions for modernisation of industry.

(iii) Grants given from the MDF
for export prox[nqtipngl * activities

etc.. " et W e
i linis0o -

(¢) Details of exports of Jute goods

in terms of both quantity uhd value
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year-wise from 1968-69 to 1978-79,

FEBRUARY 23, 1979

Oral Answers Iz

are as below:

Year

Quantity  Value

(April-March) : én?;)) (Rs./lakhs)
1968-69 650°1 21725
1969-70 568-8 20610
1970-71 559°0 18993
1971-72 669:6 26471
1972-73 5784 24906
1973-74 561-9 22679
1974-75 583°2 29485
1975-76 5163 24932
1976-77 4527 19924
1977-78 49471 23082

1978-79
(April-Nov. "78) :

2708 13931
(Provisional)

SHRI JYOTIRMOY BOSU: The
jute industria] tycoons are some gf
the most pampered children of th_ls
Government and also of the previ-
ous Government. Let us see how
they have been treated. When the
overcraft sanctioned was Rs. 100/-
they have been given by the Ban}(s
Rs 400/- 1 have the fullest details
of where a particular jute company
or jute companies have been given
overdrafts even exceeding 900 per
cent of the sanctioned overdraft.

Now, the IDPL which is meant to
rehabilitate sick industries. . .

MR, SPEAKER: Mr. Bosu, thxs is
the Question Hour: I am reminding

yau.

™ SHRI JYOTIRMOY BOSU: Yes Sir.

The IDPI js meant for sick indus-
tries only but jute mills, although
not sick, have been given 13.47 crores
of rupees by overdraft. I would like
to-ask the hon. Minister what are

the duties, cesses and taxes that
have been abolished during 1968-69
and 1978-79 and the total amount
sacrificed by the exchequer as a
result thereof.

In this connection I would like to
draw the attention of the Hon.
Minister to what he has stated in the
statement, that cash compensatory
support for 1975-76 was to the ex-
tent of Rs. 199.57 lakhs, that in
1977-78, in the regime of this Gov-
ernment, that amount hag gone up
to Rs. 1703.64 lakhs and in 1978, up
to 31st Jarwary 1979, it has already
touched the 1600 lakhs I would like
to know what are the duties, cesses,
and taxes that have been abolished
during 1968-69 and 1978-79 and the
total amount sacrificeq by the ex-
chequer as a result thereof.

SHRI MOHAN DHARIA: As the
House may be aware and is aware,
jute is one of our mmjor industries
ang the exports of jute goods had
suffered a severe set-back in the
year 1966-67.
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SHRI DINEN BHATTACHARYA:
Why?

SHRI MOHAN DHARJA: There
are many reasons. I am prepared to
go into the debate, but unfortunate-
ly this is the Question Hour,

MR. SPEAKER: 1 wish both the
Members and the Ministers would
remember that!

SHRI MOUHAN DHARIA: With a
view to promote exports we have
initiated several measures, because
more than 2.75 lakh employees are
engaged in this industry and we have
invested more than Rs. 300 lakhs,
and 45000 looms work on jute
Naturally, in this context we have
taken severa] measures und the con-
cessions that are given are stated in
the statement itself. Beyond that if
there are any other points the hon.
Member would like to discuss, I shall
be happy to do so.

SHRI JYOTIRMOY BOSU: Whe-
ther the Government has noted the
contents of the Sixteenth Report of
the Public Undertakings Committee
on ‘Economic Offences’ in Jute In-
dustry which has listed specific cases
of severe invoice manipulation and
evasion of payment of Central Ex-
cise and other Government dues? If
S0, would the Government consider
to withdraw all facilities and assis-
tance that are being rendered to such
firms which have been found guilty
and listed in this report of Public
Undertakings Committee? If so, the
details thereof and if not the reasons
therefor may be furnished,

SHRI MOHAN DHARIA: When
any report comes from a Parliamen-
tary Committee, such report is taken
with al] seriousness by the Govern-
ment. Whatever action is necessary,
on the basig .of the Report, will be
taken. Concessiong will not be given
to any individuals, Concessions are
given to the industry as such. But
the action ig taken against indivi-
duals. There is no (disc‘rimination_

SHRI JYOTIRMOY: BOSU: On
those Jute Companies and' mills
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which have been indicted upon in
the Government’s Public Undertak-
ings Committee Report what action
Government propose to take? Do
they propose to withdraw the finan-
cia] facilities to such companies and
individuals owning jute mills?

SHRI MOHAN DHARIA: What-
ever action jg necessary, whatever
strict action is necessary, will be
taken including these suggestions.

St qwOw : T I § FHET IR [
® Tedtuw ® fawfed # 7w a9 qOg A

w7 &, SHE wEed § gvEtud wfadl ® ang
& ger i FEM O IR w0 A F oy
¥ aedY &TW B | WAKT wIE A Y g@Ww
AT T3, 7 WY T T qATH ¢ FF EmId
IT JATEHT FY FTH A1 AT F, W @R
q9TH fa7 &1 gZa™ K7 a9g § I FIGT A
agE g 1

SHRI DINEN BHATTACHARYA:
1t is over now.

st dge nfear @ q@ AR R
I am happy that thi; strike has been

called off and it has been settled in
an honourable way,

# & ofeadfy A ® qEx WA ® @9 AT
% & | § & gEre A § fr Sy wgroe § wzA
¥ AEieEl  NEgEHE NW 91 ¢, e SEY

ﬂ{!ﬁmsﬁmuﬁwwt

g,eh IAY IHEET FT W 997 QT
z g & ui W%Mw@tawqﬂ’r
% gee & Atw fafaeT angw o w1R A
& 1 I7% g g 38 aEhT T At
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SHRI DINEN BHATTACHARYA:
From the statement jt appearg that
there are many other assistances
given to the Industry. First, long
term loans are given by Industrial
Finance Corporation of India for
modernisation at concessional interest
rate. Second, short term loans are
given by the Financial Institutions
for modernisation of industry. May
1 know from the hon. Minister whe-
ther the (Rovernment has taken care
and will inform the House as to what
extent this loan has been utilized by
the different jute mills? I particular-
1y mentioned about the jute mill in
Kanpur which is under the proprie-
torship of South Zone Company
which has been closed what steps
Government hag taken to see that
this loan has been properly utilized?
In spite of all these concessions, how
these mills could be closed and are
still closeq and no step has been
taken by the Government.

SHRI MOHAN DHARIA: 1 am
sorry, I am not heving this informa-
tion because I do not deal with pro-
duction of jute. I will take up the
matter with my colleagues. For the
information of the hon. Member, I
may tell that it is related to the
Ministry of Industry. If they have
not utilised the loan, why they have
not done it if certain mills are closed
and if they are not taking advantage
of it, why they are not doing it, T will
finq it out.

SHRT DINEN BHATTACHARYA:
Why that loan has not been utilized
for modernisation?

SHRI MOHAN DHARIA: I wil
take up the matter with the Minis-
ter concerned.

SHRI SAUGATA ROY: I brought
to the attention of the Minister an
article published in the fortnightly
called This Fortnight under the head-
ing of “jute looting again” where it
has been clearly brought out that
most of the big industrialists who
are involved in jute including Singh-
ania, Birlas and others, cases have been
filled" against them for violation
of the Foreign Exchange Rules and
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for under-invoicing their export.
There is one case against Singhania
who was the former Chairman of
IJMA for Rs. 49.50 lakhs. I want to
ask the hon. Minister whether he
has considered that, and in the case
of those who are involved in such a
racket or against whom cases have
been launched, these export subsidy
and other help given by the Govern-

ment to exporters will be totally
discontinued.
SHRI MOHAN DHARIA: I shall

have to go into the implication of
this because whenever we announce
assistance, it ig for the industry, But
so far as such offenders are con-
cerned, Government will have to
take serious action against them. I
agree with the hon. Member. But
whether it is possible for me to have
that sort of a scheme, I shall have to
look into it.

Golg in Private Possession

*65. SHRI ABDUL AHAD VAKIL:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
be pleased to state:

(a) what is the approximate total
value of gold in private possession in
the country;

(b) whether Government propose to
ban private and free marketing of
gold; and

(¢) it so, the details thereof and it
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): (a) There is a
total ban on the private ownership/
possession of primary gold under the
Gold (Control) Act. Under the Gold
(Control) Act a declaration has to be
filed if the total quantity of ornaments
articles owned, held, possessed or con-
trolled exceeds 2 kgs. for an indivi-
dual and 4 kgs, for a family. The total.
quantity declared according to the ab-
ove requirement of the Act as on
31-12-77 is 80,718 kgs. The value of
the gold comes to Rs. 547.27 crores at
the rate of Re-/8¥8/- per 10 gms. in
December, 19%7,;..vv 1
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